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SHRI VAYALAR RAVI: Sir on 
point of order. Shri Raj' Narain is 

of the Minister who has 
~ned. Naturally, he is expected r make a statement, which he has 
me. 

MR. SPEAKER: What is his point 
Of order? 

SHRI VAYALAR RAVI: Let me 
finish it. I am raising it under rule 
199. Just now, Shri Raj Narain, a 
'ormer han, Minister, has made a 
rqement, in which he said that the 

.,me Minister can substantiate all 
,-~ allegations .... (Interruptions). 

'11 
")HRI RAJ NARAIN: I haVe not 
fid it. 

MR. SPEAKER: He has not said 
:hai; he has quoted the papers. 

SHRI RAJ NARAIN: I said "if 
he news which appeared in the paper 
s correct"; I do not know whether 

is correct or not and from where 
I ~ news came to the papero. 

MR. SPEAKER: There is no point 
, order. Now, papers to be iaid on 
J ~ Table. 

SHRI RAJ NARAIN: It is the 
luty of the Speaker .... 

SHRI L. K. DOLEY: 
\ point of order. 

Sir. have 

MR. SPEAKER: What is the point 
f order? 

}:;HRI L. K. DOLEY: My point 
f order is this. A famous jurist-

[ have forgotten his name- .... 

MR. SPEAKER: How is it a point 
Qf order? 

SHRI L. K. DOLEY: I am cam-
ing to the point of order. I can 
quote the rule also. Law dissolves 
all contracts which are not for 
valuable consideration. So, a valu-
ahle consideration dissolves all laws. 
The question here is of such a nature 
that it over-rides all previous laws ... 

.. °Not recorded. 

MR. SPEAKER 00 0: It is not a point 
of order. Don't record. 

PAPERS LAID ON THE TABLE 

D.D.A. (PENSION) AMENDMENT RULES, 
1978, ACCOUNTS AND REVIEW OF D.D.A, 
FOR 1975-76 ALONG WITH STATEMENT reo 
Rt:ASONS FOR DELIY IN LAYING THEM 
AND WATER (PREVENTION AND CONTMOL 
OF POLLUTION) AMENDMENT RULES, 

1978 
THE MINISTER OF WORKS AND 

HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR 
BAKHT) : I bellt to lay on the Table-

(1) A copy of the Delhi DevelOp-
ment Authority (Pension) Amend-
ment Rules, 1978 (Hindi and English 
versions) published in Notification 
No. G.S.R. 693 in Gazette of India 
dated the 27th May, 1978, under 
section 58 of the Delhi Development 
Act, 1957. [Placed in LibraTY. See 
No. LT-2512/78.] 

(2) (i) A copy of the Certified 
ACc'ounts (Hindi and English ver-
,ions) of the Delhi Development 
Authority for the ye1r 1975-76 
together with the AudIt Report 
thereon, under sUb-section (4) of 
section 25 of the Delhi Development 
Act, 1957. 

(ii) Review by the Government 
on the Audit Report on the Accounts 
of the Delhi Deveiopment Authority 
for the year 1975-76. 

(iii) A statement (Hindi and 
English versions) showing reasons 
for delay in laying the above papers 
[Placed in Library. See No. LT-
2513178.] 

(3) A copy of the water (Preven-
tion and Control of Pollution) 
Amendment Rules, 1978 (Hindi and 
English versions) published in Noti-
fication No. G.S.R. 377 (E) in Gazette 
of India dated the 20th July, 1978, 
under SUb-section (3) Of section 63 
of the Water (Prevention and Con-
trol of Pollution) Act, 1974. [Placed 
in Library. See No. LT-2514/78.] 
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SHRI EDUARDO F'ALEIRO (Mor-
mugao) : I want to ciraw the attention 
of the House to the fact that these 
rCl'ti;,ed accounts of the Delhi Deve-
lopment Aut:10rity together with the 
Audit Report are being laid on the 
Table of the House 28 months after 
the close of the financial year. 

I would not draw your attention to 
this but for the fact that the Com· 
mittee on Papers t be laid on the 
~aclt.:, of the Tio'..lsC )"~l~: P2S~~~ Se\·2r~ 

strictures against DVA for having 
never-not even once during the twen-
ty years of its existence-brought the 
accounts in time i1ere. This becomes 
again relevant in the context of large-
scale misappropriation and defalcation 
of funds by the olliclals of DDA. In 
the month of May «bout five seni,or 
officials were arrested for misappropri_ 
ation and recently seme more senior 
officials were suspcndes for defalcation 
of funds and in this context, I 'Nant 
to point out this fact to the House. Now 
the Accounts of 1975-76 is being laid on 
the Table of the House, It is long past 
its time, Apart from this, the accounts 
of 1976-77 are also Que. What about 
that? Why this delay inspite of :he 
severe strictures passed by the Com-
mittee of this House? 

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): You haVe given a 
cl~ar direction on several occasions that 
a statement showing the reasons lor 
delay in laying the papers should be 
circulated earlier in order to enable 
the House to sit in judgement as ':0 
whether the reasons shown in the 
statement are acceptable to the Hou3e 
or not. We cannot be taken for a ride 
every time. What is happening is, the 

- directions coming from the Chair are 
being taken with a pinch of salt. We 
cannot be rendered totally infructuous. 

MR. SPEAKER; Why this delay? 
Why is it that you hbve not given the 
reasons for the delay earlier? 

SHRI SIKANDAR BAKHT: The 
DDA furnished the English version on 
15th May, 1978 and the Hindi version 

on 22nd June 1978. The delay oc;:ur-
red both in the preparation of the ac-
counts as well as 'he audit. The Cen-' 
tral Government appointed a Commit-
tee by the name of BBveja Committee 
in October 1977 fo~· an assessment of 
t:Je working of the DDA. One of the 
terms of reference to the Committee 
was to examine the rt:asons for the de. 
lay in laying on the Table of the Par-
liament. the Annual Administrative Re-
port, and the Audit Report of the au-
thority and to suggest ways and means 
to eliminate such delays. The commi,.'1 
tee has submitted its report and ti1e 
Government is going through it. 

SHRI JYOTIRMOY BOSU: He nas 
not said why the statement showi:1g 
the reasons for the delay .... 

MR. SPEAKER' The very matter 
has been enquired into by the Baveja 
Committee. 

SHRI JYOTIRMOY BOSU: ~ou 
I{now, there are cases where the things 
have been delayed by 44 months, for 
instance, the Report of the Aligarh 
Muslim University. This is what is 
happening. The Committee on Papers 
to be ,aid on the Table,.", 

MR. SPEAKER: This particular 
case was investigated by the Commit-
tee. 

SHRI JYOTIRMOY BOSU: Look. r 
ing into is very dangerous. As lvir. 
Raj Narain has said 'iooking into' and 
'doing' things are t wc different things. 
It is only looking into. 

~ mr ~ ( ~.rt ) : '!111f'( 
q-~ 'Im!i i1:~ I >t' m !I[~ 

if,T mmff ~ I ~ m if ~~ W. 
sr'li'ftf u'll't'Wl«lT ~ I ~m!~~. 
srtmr om ~ ~~, mit """' 
I!rnfi ~ I 0; ~ ~ '3iT m ~ ~ 
q~n'lf 'l'l fiI; >l~ ~ ,tt 
~;f ~'Io't m'l>'\'m~ (t f~ ~ 
~ 'I>VfT '='T -... oft;( t, 
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MR. SPEAKER: 
Varma. 
I 

Mr. Ravindra 

ANNUAL REPORT OF M.P. STATE DAIRY 
DEVELOPMENT CORPO~TION FOR 11/75-76 
AND STATEMENT reo REASONS FO,!' Dr. LAY 
IN LAYING THE REPOR'l' AND NOTIFICA-
TION tiNDER ESSENTIAL COMMODrrIES 

ACT, 1955 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA) : On 

·~"'half of Shri Surjit Singh Barnala. 
i' bf:g to lay on the Table:-

(1) (i) A copy of the Annual Re-
port (Hindi and English versions) of 
Madhya Pradesh ~tate Dairy Deve-
lopment Corporation Limited, Bho-
pal, for the year 1975-76 along with 
the Audited Account~ and the com-
ments of the Comptroller and Audi-
tor General thereo'l, under sub-sec-
tion (1) of section 619A of the Com-
panies, Act, 1956. 

(ii;' A statement (Hindi and Eng-
lish versions) show ing reasons for 
delay in laying the above report. 

[Placed in Library. See No. LT-
2515/78] 

(2) (0 A copy of Notification No. 
G.S.R. 269(E) (H:mii and English 
versions) published in Gazette of 
India dated the 3rd :YIay, 1~78 re_ 
garding the Order issued by the 
Central Government under the Es-
sential Commodities Act, 1!l55 for 
securing the equitable distribution of 
Fertilisers, under sub-section (6) of 
section 3 of the said Act. 

(ii) A statement (-Hindi and Eng-
lish versions) snowing reasons for 
delay in laying the above Notifica-
tion. 

[Placed in Litwarll. See No. LT-
2516/78] 

SHRI NIRMAL CHANDRA JAIN 
(Seoni) : The reasons given for tbe de_ 
lay are monotonous. 

SHRI RAVINDRA VARMA: The 
statement showing the reasons for the 
delay has already been placed on the 
Table of the House. 

ANNUAL ACCOUNTS OF UNIVElISlTY OF 
H),DERABAD FOR 1976-77 ALONGWITH 
SrATEMhr re. REASONS FOR DELAY, IN 

LAYING THE ACCOUNTS 

THE MINISTER OJ)' EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN-
DER): I beg to lay On the Tabl_ 

(1) (i) A copy Of the Annual Ac-
counts (Hindi and English versions) 
of the University (,f Hyderabad for 
the year 1976-77 together with the 
Audit Report thereon, under sub-sec-
tion (4) of sectiO.l 29 of the Uni-
versity of Hyderabad Act, 1974. 

(ii) A statement (Hindi and Eng-
lish versions) showing reasons for 
delay in laying the above Accounts. 

[Placed in Lib~aTY. See No. LT-
2517/78] 

DELHI AGIUCULTURAL FRODUCE MARKET-
ING (REGULATION (GENERAL) RULES, 

1978 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA) : On be-
half of Shri Bhanu Pratap Singh, I beg 
to lay On the Table 11 copy of the Dallli 
Agricultural Produce Marketing (Re-
gulation) (General) Rules, 1978 
(Hindi and English versions) published 
in Notification No. 1~.6(1)/77-DAM in 
Delhi Gazette dated the 23rd March, 
1978, under sub-section (6) of section 
63 of the Delhi Agricultural Produce. 
Marketing (Regulation) Act, 1976. 

[Placed in Library. See No. LT-
2518(18] 

SHRI JYOTIRMOY BOSU: Will the 
hon. Education Minister enlighten the 
House as to what is the position with, 
regard to the Annual Report of dl1fe-
rent national Universities. In fact, the 


